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ACT!? 8 0. X I  OF 1922. 
-- - -- - - - 

[PASSED E Y  THE 1 ~ ~ l . t ~  LEGISLATURE.] 

(Ifec3ei7*ecZ the  clssent oJ t7te Gol:el*nol Geneleal 072 Ilhc i5td il.Inl'cJl, 
L9?2.) 

An Act t o  consolidate and amend the law 
relating to Income-tax and Super-tax. 

{REAS it  is exl~edient to consolidate and W"" amend ihe law relating to Tiicome-tax a ~ c l  
Super-tax ; It is hereby enacted as follo~rs :-- 

I. (I) This Act may be called the Ii~dian Income- short title, 

tax Act, 1922. extent anit 
commence- 

(2) It extends to the whole of Bribish Ilidia, ment. 
incl~diiig British Balucllistall ancl the sonthal 
Parganas, a id  applies also, withi11 the dominions 
of Princes aiid Chiefs ill India iu allimce with 9 i s  
Majesty, to British subjects ill tllosc dominions who 
are in the servico of the Gover~irnent of Inclia or of 
a local authority established i11 the exercise of 
1)01~rms of tlie Governor General in Council in that 
bellalf, and to all other servaiits of 13s  ?dajesty in 
those dominions. 

(3) It shall come into force on tlie first clay of 
April, 1922. 

2. I n  this Act, unless there is allything repugnant 
in the subject or context,- 

( I) " agricultural illconie " means- 

((1,) any rent or revenue derived from land which . 
is used for agricultural purposes, and is 
either assessecl to laud-revmue iu British 
Ii-tdia or subject to n local ].ate assessed 
and co!lectecl by officers of Go17e~ninent 

- ns such ; 
( b )  any 
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1~'lzdicr.n 11ficon1:e-tax. [ ACT XI: 

. , . . (b)  tiny income derived from such land. by- 
.. . ..s 

..,. ( i )  agriculture, or 

(ii) the performance by a cultivator or receiver 
of ~ent-in-kind of any process ordinarily 
employed by a cultivator or 1:cceiver 

:,el 9s :  
of rent-in-bind to render tlie procluce 

' . raised or received lny him fit to be 
talcen to market, or 

4 ( i i i) the sale by a cultivator or receiver of rcnt- 
in-kind of the produce raised or receivecl 
by him, in respect of which no process 
has been performed other than a process 
of the nature described in sub-c1a1;lse 
(ii) ; 

(c) any income derived from any building owned 
and occupied by the receiver of t,he rent 
or revenue of any such land, or occupiecl 
by the cultivator, or the receiver of reat- 
in-kind, of any land with respect to 
which, or the produce of which, any 
operation mentioned in sub-clauses (i i) 

- and (i i i) of clause ( b )  is carried on : 
Provided that the building is on or in the iin- 

mediate vicinity of the land, and is a 
building a hie11 t l ~ e  receiver of the rent, 
or revenue or the cultivator or the 
receiver of the rent-in-kind by reason of 
his connection with the land; requires 
as a dwelling-hous~, or as a store-house, 
or othy: out-building ; 

(2) " assessee " means a person by whom Income- 
ta8x is payable ; 

(3) " Assistant Commissioner " means a person * 

appointed to be an Assistant Commissioner of 
Income-tax under section 6 ; 

(4) " business " includes any trade, commerce, 
or manufact~lre or any adventure or concern in the 
nature of trad I, coinmerce or nial~uCacture ; 

( 5 )  " Cornl~~issioner " means a person appciinted 
to be a Commissioner of Income-tax under stction 
5 ;  ' 

(6) (' colrlpaiig " 
L 2 
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OF 1.922.1 lndinlz. Income-lux. 1 , .; 
(6) " company " means a compagy as clcfineci in "" Of lg13. the Inclian Companies Act, 18 i 3, or formed in 

pursuance of an  Act of Parliament or of Royal 
Charter or Letters Patent, or of an Act of tlie 
Legislature of a British possc~sion~~ a11d i ~ i ~ l ~ ~ ~ l e s  

'& any foreign associatioil carrying 011 1)usiness in 
Rritisli India whetlicr incorporatcltl or not, and 
whetl~er its principal placc oC I~usincss is situhtch 
in British llidia or not, wrhicll t61io BoarcI of Iiilaiid 
Revenue may,Tjy general or sl~ecid order, declare 
to be a company for the purposcs o l  this Act ; 

(7) " Income-tax Officer " mealis a person 
appointed to be an  Income-tax Officer under section 
6 ;  

(8) "Magistrate " means a Presidency Magist~.a.tct 
or a Magistrate of the first class, or a BIagistrate or 
the  second class specially e inpo~~e~ec l  by tho I.ocnl 
Government to try offences against this Act ; 

< 
(9) " person " ilicludes a Biliclu uncii~7idctl 

family ; 
(10) " prescribed " sneaizs prescribed 1 rulcs 

made uncles tllis Act ; 
(11) " previous year " means- 

, ( a )  the twelve' months encling on the 31st d n . ~  
of M:arcli next prececliiig the year for 
which the assessme~lt is to bc ~ l ~ a d c ,  or, 
if the accounts of the asscssee have been ' 
made up to a date withi11 the sa.ic1 tmrelvo 
months in respect of a year  ending 013 

any dato other than the- said 31st clay o:F 
Narch, then at  the option of t,he assessee 
the year ending on t.he day to wllicli his 
accounts have so been rrlacle up : 

provided that; if this opt.ioil has once been 
exercised by the assessee, i t  shall mot 
again 6e exercisc:d so as t o  va.ry thc 
-meaning. of t,he exlnressioii "previons 
year " as the11 applicable to sucli assessee 
except with the consent of the Income- 
t,ax Ofices and upon s~xcli co~~tlitioils a,s 
he may think.. fit ; or 

( b )  in 
- .. 
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( b )  in the case of any person, busiizess or com- 
pany or class of 13erso11, business or 
company, such period as may be deter- 
mined by the Board of Inlalid Revenue 
or by such authority as the Board rna.y 
at~thorise in this behalf ; 

(12) " principal officer," used with reference to 
s local authority 01: a company or any other public 
body or association, means-- 

(a) the secretary, treasurer, manager or agent 
of the authority, company, body or 
association, or 

( b )  any person coi~nectecl with the authority, - 
conlpany, body or association upon nrhorn 
the Income-tax Officer has served a notice 
of his intention of treating him as the 
principal officer tliereoE ; 

(13) " public servant " has the same meaning as 
in the Indian Pcual Code ; XLV of 1850. 

(14) "registered firm" means a constiiuted 
under an instrument of partne~ship specifying the 
individual shares of the partners of which the pres- 
cribed particulars l~ave been registered wit11 the 
Income-tax Officer in the prescribed Emner ; 

(15) " total income " means total amount of 
income, profits and gains from all sources to which 

t this d c t  applies computed in  the maililer laid clown 
5 in section 16 ; and 2 , 

; (16) " unsegistercd firm " means a firm which is 

1 not a registered firm. 

D 
L CHAPTER I. 
k - 

. . 

Charge of 
income-tax. 

Z 

3. Where any Act of the Indian v~egislaturc , 

enacts that income-tax shall be charged for ally 
year at ,any rate oi* rates applicable to the total 
income o'f an assessee, tax a t  that rate or those 
pates shall be charged for. that year in accordance 

with, 



tvitl~, and subject, to  the provisions of, this Act in 
respect of all income, profits aud gains of the 
~revious year of every individual, company, firin 
and Hindu undivided family. 

4. (1) Save as hereinafter provided, this Acl shall *pplimti0ll of Act. 
apply to all income, profits or gains, as described or 
comprised in section 6, from whatever source derived, 
accruing, or a~ising, or rewived in British India, or 
deemed under the provisions of this Act to accrue, 
or arise, or to bc received in British India. 

(2) Profits and gains of a business accrtiing or 
arising without British Inclia to a person resident iiz 
British India shall be deemed to be profits and 
gains of the year in ~~r11ich they are received or 
brought into British India, notwithstanding the fact 
that they did not so accrue or arise in that year, 
providecl that they are so received or brought in  
within three years of' the end of the year in which 
Lhey accrued or arose. 

Explctnn tio.l~.-'Profits: or gains accruing or arising 
withot~t British India shall not be cleemed to be 
received or bl-ought into British India within the 
meaning of this sub-sectrim by reason only of the 
fact that they are taken illto account in the balance 
sheet prepared in British India. 

(3) This Act shall not apply to the fol1ow"ing 
classes of income :- 

(i) Any irlcome derived From property held 
under trust or other legal obligatioh 
~~rholly for religic~s or charitable pur- 
poses, and in the case of property so 
held in part only for such purposes, the 
income applied, or finally set apart for 
application, thereto. 

(ii) Any income of a religious or charitable 
institution derived from voluntary co9- 
,tri'kj~~tions and applicable solely to religi- 
ous or charitable purposes. 

(iii) The income of local authorities. 
- (iv) Interest on securities which are held by, 

or arc the property of, any Proviclent 
Pund 
6 



mP 

P V L ~ ~ C C ' I L  .Frbcome-lax. [ ACT XL 

FLL~LI  lo ~vliich tllc I'rovidellt Funds Act, Ix  of 1897. 

I l iD'I ,  applies, or any I'rovident Iizsurance . 
Society to wliicli tlie Provident Inssrance 
Societies Act, 1912, is, or, but  for a n  v of lulz.  

c s c i ~ i ~ t i o n  under that Act, would be, 
applicable. ' 

(o) Ally capital surn received in commutation 
of the whole or a portion of a pension, 
or in the nature of consolidated compensa- 
tion for death or injuricl, or in payment 
of any illsuralzcc policy, or as the 
accuinulated balancc at  tlie credit of a 
subscl-iber to any such Provident Fund. 

(vi) Any special allowance, benefit or perquisite 
specifically granted to meet expenses 
ml~olly and necessarily inourred in the  
performance of the duties of au oflice or 
crnploymeilt of profit. 

(v i i )  Ally receipts 11oL being receipts arising from 
business or the exercise of a profession, 
vocalio~l or ooo~yation, which arc of a 
cas~xal arid non-recurring nature, or are 
not by way of addition to the remunera- 
tion of an employ&. 

(vi i i )  Agricul tural income. 
111 this sub-section " charitable pwpose " includes 

relic1 of llic poor, education, medical relief, aud t he  
advanceiileut 01 any other object of general public 
utility. 

J ~ C O ~ ~ - L U X  5. (I) l.'liei*c shall bt? the followillg classes of 
aothorities. Iacome-tax authorities f o ~  the purposes of this Act, 

1l;urnely : - 
(a) a Board of Inland Revenue, 
(b) Col~imissioners of Iizcome-tax, 
(c) Assistant Commissioners of Income-tax, aa.1 
( d )  Income-tax Officers. 



or 1922.1 31~;/2d.in.t~ Fi~con~e-1 as. 

". (2) Tlic Board of Iilla~ld Rcvcnuc! sllnll consist 
of oiie or more persons apljointed by the Goverllol* 
G cileral in Council. 

(3)  There shall be a Coininissioner of Iiicoi~lc-t-tx 
for eacll province who slid1 be alnpoi~ltetl by tlie 
Governor General in Co~~iicil after consideration of 

_ ally recommendatioh made by the Local Governmeill 
in this behalf. 

(4) Assistant Conimissioi~ers of Income-tax and 
Incou~e-tax Officers sliall, subject to the co~itrol of 
Ill:: Governor General in Cou~zcil, be aplnoinled by 
the Commissioner of Incx~ze-tax by order in writing. 
They shall perforin their functions i n  respect of such 
classes of persons and such classes of income and in 
resl~ect of such areas as the Coilimissioiler of Iiicon~e- 
tax  may direct. The Comliiissioner lnay, by g e ~ w a l  
or special order in writing, direct that tlie powers 
coilferrecl on the Income-tax Officer and the Assistant 
Cornniissioner by or under this Act shall, in respect of . 

any sprcified case or class of cases, be excercised by the 
Assistalit Commissioner and t l ~ e  Coinmissioner, res- 
pectively, and, for tlie purposes of any case in respect 
of which such order applies, references in this Act or 
in any rules made hereunder to tlze Income-tax Officer 
aaci tlle Assistant Commissiouer shall be deemed to be 
references to  the Assistant Coinmissioner aizd the 
Commissioner, ~.espectively. 

(5) The Board of Inland Revenue may, by izoti- 
fication in  the Gazette of India, appoint Commis- 
sioners of Income-tax, Ass i s te~ t  Commissioners of 
Income-tax and Income-tax Officers to perform such 
functions in  respect of such classes of persous or such 
classes of incomil, and for sucli area, as may be speci- 
fied in the notification, and thereupon the  functions 

C' so specified shall cease, within the specified area, to 
be performed, in respmt of the specified classes of 
persons or classes of income, by the authorities ' 
appointed undei sub-sections (3) and (4). ' 

(6)  Assistant Commissiollers of Income- tax and 
 tax Officers appointed uncler sub-section (4) 
shall, for the  purposes of this Act, be subordin~ta to 

the 
1 



t . 1 ~ ~  Collllnissio~z~r oC Tncoluc-1 al~l)oiilictl iiutlcr sulj- 
>eotiol~ (3 )  for llic l)~.ovince in wlliuh they l)crJ'or~ll 
thcir Sunclions. 

- --- - - 

CJJAPTER 111. 

6.  Save as othcrwisc ~)llovided l ~ y  this Act, 111,: 
following heads of incoii~c?, profits ancl gsf i~s ,  sliall I , ( a  

chargeable to income-tax iu the nlnin~cr hcrcinaf t cr 
a~pcaring, namely :- 

(i) 8alari.e~. 
( i i) Interest ou secilrili~s. 
(i i i) Property. 
(iv) Busi~less. 
(v) Professional eal.nii~gs. 
(vi) Other sources. 

7, (1) Thetax shall be l~ayabll: by an ~bsessrc 
under the head " Sal~<rics " in respecl US any salt~~my 
or mages, any annuity, pension or gratuily, and ally 
fees, commissions, perquisites or profits received by 
llim in lieu of, or in addition to, aqy saltmy or wages, 
mrhicli are paid. by or on behalf of Goveri~rneat, a local 
authority, a company, or any other public body or 
association, or by OY on behalf of any private 
cinploye~ : 

Provided that bbe tax .shall noC be payablc in 
respect of any S L I ~  deductcd under the authority of 
Government from the salary of any individ~~al Pol- 

the purpose of securing to him a deferred annuity or 
of making provision for his wife or chilclreii, provided 
that the sum so deducted shall not exceed one-~ixbh ol 
the sdary. -, 

(2) Any iacorne which would be chargeable uiici(~r 
this head iP paid in British India dmlP be deemed to 
be so chargeable if paid to a British subject or any 
servant oi His Majesty in any part of India by 
Govknlnent or by a local authority established by the 
Govel.nor General in Council. 

a 

8. 'I'he 
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$. Thc tax shall 11e payable by an assessce urtdol. secnritio.. Illlcrrat 

the lleacl " Interest on securities " in respect of tlrc: 
iliterest  receivable^ by him 011 any security of i.llc 
Government d India or of a Local Government, 
or on debentures or other securities for murtey issued 
by or on behalf of a local autlior&g or a comgna-iy : 

Providod tallat no income-tax shall be paynble on 
the inberest reeeival~le 011. any security of'tlie Govern- 
ment of Inrlia issued or declarecl. to  be inconie-tax 
free : 

.Provided, further, that the income.-tax payable on 
t11c interest; receivable on any security of a Lccal 
(- 2 0 ~ 1  - e r n ~ n ~ n t  issuecl incoiile-tax free shall be payable 
'by that Loci1 Government. 

9. ( 1 )  The tax shall be payu51e by an assessce I ~ P , , , ~ . ~ ~ .  

undw the head " Property " in respect of thc bon[l, 
$dc annual value of property consisting of any build- 
ings or lands appurtenant thereto of which he is t h e  
ow:iell, other khan. such portions of such property as: 
lie 1na.y occupy for the purposes of his business, subject 
to t!lc':follo.cl~ing allowances, paiiiely :- 

- (i) ~vines~ the property is in tlie occupat.ion of 
the owncr, or where it is let to a teilaiit 
and the owner has unclertaken to hear the 
cost of repairs, a sum equal to one-sixtta 
of s~ach value ; 

( i i )  ~vhere the property is in the occupation of 
n tellant who has undertaken to bear tlie 
cost of repairs, tlie difference betweell 
such value aiicl the rent paid by the tenant 
up to but not exceeding one-sixth of such 
value ; 

(iii) the axount; of any annual premium paid 
to insure the property against risk of 
damage or destruction ; 

(iv) whore the property is subject to a iiior5gage 
or charge or to a ground rent, the amount 
of any interest on such mortgage or 
clisrge or of any such ground rent ; 

(D) atny sums paid on accoul~t of lqild-revenue 
in respect of the property ; 

(vi) in 

/ 
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( u i )  .in r*espcct of ccllectioil chz~rges, a sum 1101; 
cxcceclil-ig tihe prcscribccl maxi~num ; 

(2i.ii) ill rcs11cc1; of vacancies, sucl1 surn as tho 
Ii~come-tax Officer rnay determine having 
rcgard t o  t l ~ e  eircu~nstances of the case : 

Providecl that the aggregate of tlic allowaiicos 
lilttclc un.cler this su1.)-section shall in 110 case exceed 
llie anlzual valne. 

(2) For the purposes of this sectioii, the expression 
" annual value " sl.~all l ~ e  cleeriiecl to mean the sum 
Eor which the property inight reasonably LC os~i,.u~Li,.ucl 
to let froin year to year : 

I'rovided that, wher;? the property is in the occu- 
p?~tioa of the owner for tlie purposes of his o\vn 
residence, such s u m  sliall, for t11.e purposes oE this 
.section, be deemed n0.L to excesd tea per cent. . of Lllw 
total income of the owner. 

Husiness. 10. ( I )  'r11.e tax sha1.l be payc?,ble by an arsessel: 
ulider the head '; Business " in respect of the profits 
or gains of RIIY businejs carried 011 1 ~ y  him. 

(2 )  Such profits or $&ins sllall be computed after 
malting the fcllowin~ a!lowances, umnoly :- 

(i) any rent paicl for the premises in wliicli 
such businesl; is carried on, provided that 
when ally substantial part of the preinisc-:~ 
is used as a dwelling-house by tlie assessee, 
tlie allowance ~xlzder this clause shall bo 
such sum as the IncomePtax Officer may 
determine-ha,>(ingg regard to the propor- 
tional part so used ; 

(ii) in respect of repairs, where t6e assessee is 
the tenant only of the premises, and lias 
undertaken to bear tlie cost of such repairs, 
the anioulit paid on account thereof, pro- 
vided th.at, i f  a:uy substantial part of the ' 

.l><emises is used by the. assessee a s  a 
dwelling-house, a proportional part olily 
of such amoiint sliall be allowed ; 

(ii.i) ill 'respect of capital borro wecl for the pur- 
poses of the businless, where the payment 

of 
10 ' '-- 



of inticrest tllercon is 17.01 ill ally ~\'ity 
dc~)en(lcnt on ttlc cnrl.ring of profits, 1210 
arnount; ol; tile iiitere:;t paid ; 

&x~~lch,aatio?z : .-Recurring sul.~sc~il?tioiis paid 
perioc1ic:ally by sl~arcl~olclers or subscribers 
in such Mutual Beliefit Societies as  may 
be prescribed, sliall 115 dcemed to bo 
capital borrowed within the meaning of 
this clause ; 

('i.uj ill respect; of iiisurallce agaitist risk of 
damage or destrucliorl of buildings, machi- 
nery, plant, furniture, ~toclis or stores, 
used for the. purposes of t,lie business, the 
amount of any Frmiui1i paid ; 

(v) in respect of current repairs to SUC~I.  builcl- 

i' iiigs, ma,cliinery, plaiit, or furniture, Ill e 
amount paid ou account thelseof ; 

(ai) in respect of depreciatio~n of such buildings, 
~nachiiiery, plant, or fuiniture being the 
property of tlie assessee, a sum equivalent 

7 to such percentage on the original cost 
thereof t,o the asaessee as niay ill ally case 
or class of cases be prescribecl : 

Provided that- 

(a) thc prescribed particulars have been duly 
furnished ; 

(b) where full effect cannot bu given to any 
such allowance in  any year owing to 
there bcing .no prolibs or gains chargeable 
for that year, or owing to the profits or 
gains chargeaktle being less than tlie allow- 
auce, the allowalice OP part of tho allow- 
ance to which effect has not been given, 
as the case may bc, shall be added to the  
aniount of tlie allowance for depreciation 
for the follo!ving year and deemed to 'be 
part of that allowance, or, if there is no 
such allowance for that year, be deemed to 

- be thc allowancc for that year, and so on ., 
f o ~  succueding years ; and 

(c) the 
I I 
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(c) Iho aggregaLe 01 all such allo~vances nlaclc 
uuder illis Act or any Act 'cpealed hcrc- 
by, or uilcler the Iudian Jnconle-lax Act, fl of 1886. 
1886, shall, i11 110 c:ise, exceed the original * 

cost to the assessee of the buildings, 
machinery, plant, or furniture, as the canc 
may be ; 

(vii) in respect of ally machinery or plant which, 
in consequence cf its having becomc 
obsolete, has been sold or cliscardecl, the 
clifference between the original cost to thc 
assessee of the mnchinery or plant as 
rcclacecl by the aggregate of the allow- 
ances made in respect of depreciatio~i 
under clause (vi), or any Act' repealecl 
hereby, or the Indian Income-tax Act ,  18SG. 
1886, and thc: amonnt For which the 
~nachinery or plant is actually sold, or 
its scrap value ; 

(ciiii) any sums paid on account of land-revciluc, 
local rates or ivuilicipal taxes i n  respect 
of such part of the premises as is usecl for 
the purposes of tho business ; 

(ax) any expencliture (not being in the nature 
of capital expenclit~~re) incurred solely for 
the purpose of earning such profits or 
gains, 

(3) In sub-section (a) ,  t>he word '")aid " means 
actually paid or incurred according to  the rrlethod of 
accounting upon the .b!jlsis of which the profits Gr 
gains are computed under this section. 

P1.ofessio~al 11. (1) The tax  shall be payable by ail assessee 
earnings. under the head " Professional earllings " in respecb of 

the profits or gains of any profession or vocation 
followed by him. 

(2) Sucli profits or gains shall be coml~uted after 
malting allomanco for any expelicliture (not being i11 
the nature of capital expenditure) incurrGd solely for 
the purposes of such profession or vocation, yro~~iderl 
that no allou-ance shall be imacle on account of anv 
personal-expenses of the assessee. 

(9) Y rof essional 
12 
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(3) Professiond I'ccs paicl in any lmrl or Iizilin lo 
a person ordinarily resiclent in British India sliall he 
deemed to be profits or gains chargeable under this 
liescl . C3 

12. (1 )  The tax shall be payable by ;cn assessee other S O U ~ C P R .  

under thc head " Other sources " i a  respect of i ucome, 
profits and gains of every kind and f roln ovwy source 
to which t h ~ s  Act applics (iC not iueludccl under nny 
of the precedin~ heads j . 

(2) Such income, profits an? gairis shall be coiuput- 
ed af tcr malting allowance for any expenditure (not 
being in tho nature of capital expenditure) incurred 
solcly for the purpose of making or eanling such 
income, profits or gains, provided that no a110 mrz~nce 
shall be inacle on account of any persoiial expzizses of 
the  assessee. 

63. Incorne, profits a ~ l d  gains shall be coniputeci, ~ ~ t h ~ d  OE 

for the purposes of sections 10, 11 and 12, in accord- 
nnce with the method of accounting regularly employ- 
ed by the assessee : 

P'13ovidel-l that, if no method of nceourmting has: bee11 
regularly employed, 01- if the method ernploycd is 
sl,zcli tliat, i11 the opinion of the Income-tax OKicer, 
the iiico~ne, profits and gains cannot pro;~erly 1)e 
deduced therefrom, then thc co~npulation silall be 
~iiadc upon such basis slid in s~lch inaniier as tbc 
Pncome-tax Officer may determine. 

34. (1)  The tax shall not be ;layable by an assessee Pxeu~ptions of 

in respect of any sum which he receives as a member &,:;:'" -. 

of s Hindu undivided family. 
(2) The tax shall not be payable by ail assessee in 

respect of- 
(a)  anjT sum wliich he receives by way of divi- 

dend as a share l l~ lde~  in cz company where the profits 
or gains of the coi?zpany havc been assessed to  in- 
come-tax ; OF 

( B )  such a11 amount of the profits or gains of ally 
&m which liave been assessed to income-tax as is 
proportionaie to his share iiz the firm. 



Exemption in 
the case of 

15. (I )  The fax shall not he payable by alz I,, sses- 
life i~,~uronr.  see in resncct of ~ I I V  s1-1rns imicl bv him to effect a11 
es. insurance oAliin o~;n life o'r on chc life of his wifc, or 

in respect of a contr,act EOT a defei*recl annuity on his 
o~1r11 life 01. on tile l i f e  01' h i s  wife, or as a contribu- 
tion to any T'l*ovic'Lc?~l t %'~.LYI~ to wl~ich  the I'rovident 
~k1urmds ;\.cl, 1897, applicts, or to ally Provitlerlt F u n d  IX l8"- 

~ v h i c l ~  coinl~lies -wit11 f . 1 1 ~  1) ~:ovisione of the Providelzt 
1ii~ura~11.c Societies A ct, 1 !)I. 2, or has been exemptecl ,f 1912. 
fro111 tllc? j)ro~risio~~'i of that  Act. 

(2) Where the assessee is a Hinclu uuclividecl 
family, there shall be exelnpiecl under sub-section ( 1 )  
a11y sums paicl to effect an insurance on the life of 
any male ~nrliiber of the fa,mily or  of the wife of ally 
such membci*. 

(3) The aggregate of ally sums exem1)ted under 
tliis section shall not, togcther w i1;h any sums exempt- 
ccl under ihe  proviso io sub-siction (!) of seetioil '7, 
exceecl one-sixth of the total income of-the assessee. 

Exemptions 16, (1) I11 conilsuting the total income of an 
ant1 exclnsioil.; assessee sums exeinptecl under the proviso to suh- 
iu deterlnill- 
iug  elle ,;otnl sectioll (i) 01 sec thn  7, the provisos to sectioii 8, s u l ~  
i ~ ~ o u l ~ .  section (2) of section 14 and  section 15, shall be in -  

cludecl. 
(2)  For i l ~ e  purposes of s~~ l~ - sec t ion  ( l ) ,  any  sum 

mci~tionecl in  clnL~sc ill) of sub-section (21 of section 
]..:I! shall he increasocl by thc  aiiiount of illcome-tax 
payable I,y the coinpxny i11 respect of the dividend 

, received. 
Rednction of 17, W h e ~ e  o~virig to tl! e fact tha t  the total income 
tax when 
lnargin nbove of any assessee has reached or exceeclecl a certain 
R certain limit lilllit, 11e is liable to pay income-tax or t o  pay incorne- 
i"mu''. tax a t  a higher rate, the amount of income-tax pagable 

by h i f r ~  shall, where necessary, bc recluced so as  not to 
exceecl the aggregate of tlie following amounts, 
n>mely :-- 

( a )  the  amount  which vrlould h a r e  Seen payable 
if 11;s total iilcome hati heel1 a sum less by 
oil(? rupee t h a ~  tiiat limit, nnd 

( b )  the amo~uzt  by -cvhich liis total income ex- 
cecds that s u n ,  

CHAPT'ER IV, 
I h  
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i8. (1 )  Income-tax s'llall , unless otlierwise pres- ~:1~111ent  11s 
ded~~ct ion  a t  cribcd in the case of any secu.rit;y of the Governmeat of ,,',,.,,+. 

India, be 1.e-viable in ntl~ancc! i)ly c-lcclnction at the time 
of ~ a y l ~ l m t  i11 respect of i;lco~no c l ~ n ~ g e n l ~ l e  under Lhe 
following heads :- 

(i) " 8alaries "; ancl 
(ii) " Interest 011 securities." 

(2) Ally ~ers011 i~wpoilsible for paying czay income 
chargeable -under the hcacl " Salaries " sba'll, a t  the 
time of payment, deduct income--tax on t l ~ e  ainouilt 
payable a t  the rate applicable to the est.irnate(1 iilcoi~nc 
of tlie assessee under this head : 

i Provided that  such person may9 at the time of 
C making any deduction, illcrease or reduce the amount 
i . to be decl~lcted uuder this sub-sectioiz for the purpose i ,  :. of adjustiug any excess 01: decciency arising out of 

any previous deductioi~ or failure to deduct. 
(3) The pemon responsible for paying any incon~c 

cl~argeable under the head " Fnt&rest on securities " 
shall, a t  tlie time of payment, deduct inccme-tax on. 
the a n i o ~ ~ n t  of the iizterest payable a t  the ~naxirnun~.  
rate. 

(4) All suins derlucted in  accordance with the 
yrovisions of this section s!l,ill, for the purpose of 
computing the illconic of an, assessee, be deeme-6 to be ,: 

income received. 
(5)  Any decluctios n ~ a d e  i n  accordance wit.h the 

provisions of this section shall be treated i s  a pay- *. 

iizent of income-tax on belnlf of the person from 
whose income the d e d r ~ t j o n  was made, or of the 
owner O F  the security, as t,he case may be, and credit. 
sllall be given to him therefor in  the assessment, if 
any, made for tlie followiilg year u~rdcr this Act : 

Provided that, if siic1.1 perso11 or such ownci. 
obtains, in accordanoe ~vitl.1 Ichc p~-o~risioi~s of this Act, 

a 
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a ~:cCund of ally portioii of the.  tax  so d.ectucted, 110 

creclit sllall be givcn for the aiiiount of such refand. 
(6) 9.11 suivs cleducted in accorda~zce with the 

provisions of this scction shall be paid within the  
p~esc~ibecl tinie Isy the pcrson maliing the clec!uctioa 
to the credit; of thc Governmeilt of .lnclic~., or as the 
Boarcl of Inland It,cveu.ue directs. 

(7) I-F any sucli l,eilsou. does aot  dcd.uct aid pay 
the tax  as required by-this section, lne shall, without 
prejlldice to any other corlsequences which he may 
incur, be clee~necl to he personally in default in respect 
of the  tax. 

(h) The power to levy by deduction under this 
section shall be w i t h o ~ ~ t  prej udicc:: t o  any other niodc 
of recovery. 

(9) Every person deducting income-tax i n  accorcl- 
ance with the provisioiis of sub-section (3) slrall, a t  the 
tinlo of paynlellt of interest, furnish to the person 
to  ~vhotn thc i~iterest ,is paid a cert-iiicntc to the effect 
t h a t  income-iax lios beciz clednct;e~l, ~ ~ l z c l  specifying 
tlie amouizt so declucted, the  mte  a t  ~ ~ h i c l i  the tax Elas 
been deducted, a~zd  sncll other particulars as way be 
prescribccl. 

~ a ~ ~ r n o t ~ t  i n  19. I n  the cnsc o:f i~icolilc ella~*gcnblc uuder ally 
other cases. other head tha,n thosi: inent,ionetl. in su1~-section ( 1 )  of 

section 18, and ill any case where income-t,as itas not 
beell deducted in trcc~rcla~nce with. the provisions of 
that  section, tlzc t;ax shall be payable by thc assessee 
clir ect'. . . 

oertifioate by 20. The priuciyal iffice: of every company shall, 
comi,sny to 
hereholders a t  the  t'ilve of distribution of dividends, furnish to, 
receiving divi- every person receiviilg a dividcncl a certificate to  the  
dends. effect tha t  the company lias paid or will yay jncorne- 

tax  on the profits ivlziclz are being distributed, ancl 
specifying such other particulars as may be prescribecl. 

Anunnl 2%. Tlle prcscribecl person iu Ihe case of every 
rrtnr~r. Gorernniexzt office, and the priilcipal o5cer or the 

pi~escribed person ill the case of every local autboriiy, 
company or other public body or association, ailci 
every lxivate employer shall prepare, and, nithill 
t1.1irty days from the Ylst day of M a ~ c h  in each yea]., 

tl diver 
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deliver or causc to be delivered to the Income-inx 
Officer in tlie ])rescribed form, a return in writing 
stlowing - 

(a) the name aid,  so far as i t  is knonrn, the 
address, of every person who was receivil~g 011 

the said 31st day of l\larch, or has received 
during the year ending on tLat date, from tlie 
authority, compaily, body, association or 
private einploger, as the case may be, any 
income chargeable uncler the head " Sala- 
ries " of such aniou~lt as niay be prescribeci ; 

( B )  tbe amount of the inconie so receivcd by each 
such person, and the time or tinics a t  which 
the same was paid ; 

(G) tlie ainount deducted in respect of inconie-tax 
froni the income of each such person. 

22. (1) The principal officer of every conlpaily Returil 01 income. 
shall prepare, and, on 01. before the fifteenth day of 
June in each year, furnish to the Income- tax. Officer a 
return, in the prescribed form ~ n d  verified in the pre- 
scribed manner, of the total incorne of the coinpmy 
during the previous year : 

Provided that  the Income-tax Officer may, in *his 
cliscretioii, extend the date for the delivery of the 
return in the case of any company or class of co~ii- 
panies. 

( 2 )  I n  the case of any person other than a com- 
pany whose total income is, ill tlie Income-tax Officer's 
opinion, of such an amount as to render s i ~ h  person 
liable to income-tax, the Income-tax Officer shall 
serve a notice upon hirn requiring him to furnish, 
within such period, not being less than thirty days, as 
may be specified in the notice, a return i n  the prescrib- 
ed form and verified in the  prescribed manner setting 
forth (along with such other particulars as may be 
provided for in  the noticej his total income during the 
previous year. 

(3) If ally person lias not furiiislled a return 
within tbe time allowed by or under sub-section (1) or 
s~b-section (2), or having furnished a return under 
ei&her of. i.hose sub-sectio~s, discovers any omission or 

wrong 
1 7  
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wrong s furnish a return or 
a revised return, a3 the case may be, a t  any time 
before the assessrneizt is iaade, and ally return so 
llzade slmll be dcerned to be a return mitdc in dl10 
tiiile uildcr this scction. 

(4) Tbe Incnnie-tax Officer may serve on the 
principal officer of any company or on ally person 
upon whom a notice has becn served uncler sub-section 
( 2 )  a notice requiring him, on a date to be therein 
specified, to prodncc, or cause to be produced, such 
accounts OF doculnelits as the Income-tax Oficer niay 
require : 

Provided that the Income-tax Officer shall not 
require the production of any accounts relating to a 
period more than three years prior to the previous 
year. 

Aescssment. 23. (1)  If the Income-tax Officer is satisfied that 
a return made under section 22 is correct ancl com- 
plete, he shail assess the total income of the assesseo, 
and shall determine .the sum payable by Iiim on the 
basis of such return. 

(2) If the Income-tax Officer has reason to believe 
that a return made under section 22 is incorrect 
or incomplete, lie shall serve on the person wlio 
lnacle the retililil a nolice requiring ]limy on a date to 
be therein specified, either to attend at  the Income-tax 
Officer's ofice or to produce, or to cause to be there 
pr~duced, any evidence on which such person may 
rely in support of the return. 

(3) On the day spe~ified in the notice issued under 
sub-section (2 ) ,  or as soon afterwards as may be, the 
Income-tax Officer, after hearing such evidence as 
such person may produce and such other evidence as 
the Income-tax  office^ may require: on specified 
points, shall, by an order in writing, assess the total 
income of the assesseo, and determine the surn payable 
b y  him ou the basis of such assessment. 

(4) If the principal officer of any company or any 
other person fails to make a return under sub-section 
(1)  or sub-section (2)  of section 22, as the case may 
be, OF fags to comply with a,ll the terms of a no t i~z  

issued - 
18 @ 

0 

5 



issued under sub-section (4) of the same sectioll oy, 
haviiig made a return, fails to coniply with all the 
terms of a notice issued under sub-section (2) of this 
section, the Income-tax Officer shall make the assess- 
ment to thc best of liis judgment. 

24. (1) Where ally assessee sustains a loss of Set off of loss 
in colnpnting 

profits or gains in any year under any of the heads aggregate 
- mentioned ill section 6, h d  shall be editled ta have iucO"es 

the amount of tlie loss set off against his income, 
profits or gains under a,ny other head in that year. 

(2) VT-here the assessee is a registered firm, and 
the loss sustained cannot wholly be set off under sub* 
section ( I ) ,  any member of such firm shall be elititled 
to have set off against any income, profits or gains of 
the year in which the loss was sustained in respect of 
which tlie tax is payable by him such amount of the 
loss not already set off as is proportionate to his sliare 
in tho firm. 

2 5. (1) TVhere any business, profession or vocation Assesemeut in 

commenced after the 31st day of March, 1922, is dis- continued case of dicl- 

continued in any year, an assessment may be made in businese. 

that year on basis of the iiicome, profits or gains of 
the period between the end of the previous year and 
the date of such discontinuance in addition to the 
assessment, if any, made on the basis of the iiicon~e, 
profits or gains of the previous year. 

(2) Any person discontinuing any such business, 
profession or vocation shall give to the Income-tax 
Officer notice of such discontinuance within fifteen 
days thereof, and, where any per.;on fails to give the 
notice required by this sub-section, the Income-tax 
Officer may direct that a sum shall be recovered from 
him by aray of penalty not exceeding the amount of 
tax subsequently assessed on him in respect of any 
income, profits or gains of the business, profession or 
vocation up to the date of its discontinuance. 

(3) Where any business, profession or vocation 
which was i n  axistence at  the commencement of this 
Act, and on which tax was a t  any time charged 
unuer the provisions of the Indian Income-tax Act, 

w o f  1918. 1918, is discontinued, no tax shdl be paydale in 
respect 

* 

19 
" 



respect of the income, profits and gains of the period 
between the end of the previous year ~ i i d  the date of 
such $iscontinuance, and tlle assessee may further 
claiui that llie income, profits and gnins of tlle pre- 
vious year shall bc deemed to have been the incolne, 
profits and gains of the saicl periocl. TlThcre any 
such claim is made, an assessnignt shall be made on 
the basis ol' the incomc, profits and gt~Ins of the 
said period, a ~ t d  if a n  ati~ount of tClx lias already 
been paicl iiz respect ol' the income, profits and gains 
of the 1)revious ycar esceecling tlte a~i ion~i t  payable 
on the basis o: such assessnieut, a refund shall be 
give11 of the difference. 

(4) Where %n a~sessment is to he made under 
sub-scction (1) or sub-sectioii (.3), t'he Income-tax 
Officer may serve 011 the person whose ilicoine, yrofits 
and gains are to be assessed, or, ill the  case of a firm, 
on any person who was a mcmber of such firm a t  the 
time of its discontinuance, or, ill tbe cabe of' a coin- 
pany, on the princinal oficer thereof, a notice con- 
taininq all or any of tlie reyuiremeiits which may 
be iucluded i n  i t  notice untler sub-section (2) of 
section 22, and the provisions of this Act shall, so far 
as may be, allply accordingly a9 if tlie ndticz wt:re a 
notice issued under tha t  sub-sectiou. 

Clitlnge in 
amnership of 26 Where any chalige occurs in t!ie constitution 
business. of a firm or where any person has succeeded to any 

business, professial or vocation, tllc assessmefit shail 
5e made oc the firm as constituted, pi1 on the person 
engaged in the business, profession or  vocstio:~, as 
the case may be, a"t' the t,ime of the nlsliing of the 
assessment. 

Cancellation 27, Where an assessee or, iu the case of a com- 
of ])any, the principal officer thoreol, within one month 
when cause 
is shown. from the service of ,z notice of de~naud issued a3 here- 

inafter provided, statisfies the Income-tax Officer that 
,3e was prevelitecl by sufficient cause froill inalticg ' 

the return required by section '22, or tha t  Ile did not, 
receive tlie notice issued under sub~section (4) of 
section 22, or sub-section (2) of section 23, or t l ~ a t -  he 
had not a reasonable opportunity to comply, or was 
prevented by sufficient cause from coinp!ying, with 

the 
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thc terms of the last-inantioned notices, the Income- 
tax Officer shall cancel the assessment and procnl:d . 
to inn ke a fresh assessn~ent in  accordance wit11 the 
provisions of section 23. 

28. (1) If the Income-tax OGcer, the Assfstant Penalty for . concealment 
Coivnli~sione~ or t l ~ e  Co~nulissio~ei* in the course oi income. 
any l~roceedings under this Act, is satisfied that an 
assessee has concealed the particulars of his incoi1ie, 
or lias deliberately furnished inaccurate particulars of 
such incotne, and l~a s  thereby returned it below its 
real amount, he may direct that the assessee shall, in 
addition to the income-tax pa,yable by him, pay by 
way of penalty a sum not exceeding the amount of 
incolme-tax which n ould have been avoided if the 
income so returned by the assessee had been accepted 
as the correct iucome : 

Provided that no sucli order shall be made, unless 
the assessee has been heard, or has been given a 
reasonable opportunity of being heard : 

Erovided, further, that no prosecution for: an 
offence against this Act shall he instituted in respect 
of the same facts on which a penalty has beell im- 
posed under this section. 

(2)  An Assistant Commissioner or a Commission- 
er who has made a11 order ulldcr sub-sectJon ( I )  shall 
forthwith send a copy of tlic sams to the Incorne- 
tax Officer. 

2% When the Income-tax Officer has determined ~ ; ~ l ~ ~ d ~ f  

a sum to be payable by an assessee under sectioil 23, 
or when an order has been passed under sub-section 
(2) of section 25 or section 28 for the payment of a 
penalty, the Income- tax 0 Bcer shall serve on the 
assessee a notice of demand in the prescribed form 
specifying the sum so payable. 

1 30. (1) Any assessee objecting to the amount or Appeal 
agaiust 

t rate at which he is assessed under section 23 oil sec. a,,e,,,ent 

t tion 27, or d e ~ p i n g  his liability to  be assessed under ~ i : ~ ~ ~ ~  
i this Act, or objecting to a refusal of an  Tncome-tax 
i Ojdcer to make a fresh assessment under section 27, 

or to any order against him under sub-section (2) of 
section 25 or section 28, made by an Income-tax 

j 
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Officer, may appeal to thc Assistant Comnlissioller 
against the assessment or agaiusi; such refusal or 
order ; 

'Provided that no appeal shall lie ill respect of an 
assessment madc under sub-section (4) of sectioil 23, 
or under that sub-section read with section 27. 

(2 )  Tlie appeal shall ordinarily be preseuted 
within thirty days of receipt of the notice of denland 
relating to the assessnient or penalty objected to, 
or of the date of the refusal to make a fresh assess- 
ment under section 27, as the case may be ; but the 
Assistant Commissioner may admit an appeal after 
the expiration of the period if he is satisfied that blie 
appellant had sufficient, cause for not presellt?hg i t  
within that period. 

(3) The appeal shall bc in thc prescribed forin3 
and shall be verified iiz the prescribed manner. 

Heariug of 
ul)pccll. 

3%. (I) The Assistant Commissioner shall fix a 
day and place {or the hearing of the appeal, and may 
from time to time adjourn the hearing. 

(2 )  The Assistant Commissioner may, before dis- 
posing of any appeal, nlake such further inquiry as 
he thinks fit, or cause further inquiry to be made by 
the Income-tax Officer. 

(3) I n  disposing of m appeal the Assistant Com- 
a~issioner may, ill the case of an order of asse'ss- 
ment,, 

(a) confirm, reduce, enhance or annul the assess- 
ment, or 

(6 )  set aside the assessnient and direct the In- 
come-tax Officer to make a fresh assess- 
ment after making such further inquiry 
as the Income-tax Officer thinlcs fit or 

L. 

the Assistant Commissioner may direct, 
ancl the Income-tax Officer shall there- 
upon proceed to make su& fresh assess- 
meut, \, 

or, iq the cases of an order under sub-section (2) oE 
sectiod 26 or section 28, 

($1 oonfirm, cancel oY vary such order : 
63 P,,ovided , 
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Provided that the Assistant Commissioner shall 
not enhance an assessment unless the appcljant has 
had a reasonable opportunity of sliowing cause against 
such enhancement. 

32. (1) Any assessee objecting to an ord.er pass- Appeals 

i 
ed by an Assistant Commissioner under section 28 ~~~~~~~f 

or to a n  order enhancing his assessment under sub- Assistaljt 

section ( 3 )  of section 31, may appeal to the Commis- ::::!' 
sioner within thirty days of the  making of such 
order. 

(2) The appeal sliall be in the prescribed form, 
and shall be verified in the prescribed manner. 

(3) I n  disposing of the appeal the Commis~ione~ 
may, after giving the appellant an opportunity of 
being heard, pass s ~ ~ q l i  orders thereon as he thinks fit. 

33. (1) The Commissioner may of his ,own Pon~or of 

motion call for the record of any proceeding under 
this & k t  which has been taken by any authority 
subordinate to him or by himself when exercising 
the pomrers of a n  Assistant Corn~riissioner uncler sub- 
sectioiz (4) of section 5. 

(2) On receipt of t,hc record the Commissioner 
may make such inquiry or cause such inquiry to be 
made and, subject to the provisions of this Act, may 
pass such orders thereon as he thinks G t  : . . 

Yrovided that he shall not pass any order preju- 
dicial to an assessee without hearing him or giving 
him' a reasonable opportunity oE being heard. 

34. If for any reason income, profits or gains Inconle 
chargeable to income-tax bas escaped assessment in gt$;fn, 
any year, or has been assessed a t  too low ' n rate, the 
Income-tax Officer may, a t  any time within one year 
of the end of that year, serve on the person liable to 
pay tax on such income, profits or gains, or, ill the 
case of a colrpany, on the principal officer thereof, a 
notice containing all or any' of the requirements 
which may be included in a notice under sub-section 
(2') of section 22, and ma~y proceed to assess or re- 
assess such income, profits or gains, and the provi- 
sions of this Act shall,, so ear as may be, apply 
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accordingly as iS the notice were a notice issued under 
that s~b-section : 

Yrovided that the tax shall be charged a t  the rate 
a t  which it tvould have been cliergecl had thc income, 
profits or gains not escaped assessment or full assees- 
ment, as the case may be. 

35. (1) The Income-tax Officer may, at a11 y time 
within one year from the date of any den~and made 
upon a n  assessee, on his own motion rectify any mis- 
take apparent from the record of the as~essmeut, and 
shall within the iilce period rectify any such mistake - 
which has been brought to his notice by such assessee : 

Frovided that no such rectification sliall be niacl~, 
liaving the effect of enhancing a n  assessment ~ul~less 
the Income-tax Officer has given not-ice to  the asscssec 
of his intention so to do and' has allowed lzinl a, 
reasonabie opportuility of being heaid. 

(2) Wberc any sucli rectificatio-il has the effect 
of rcducing the assessment, the Incoiue-tax Officer 
shall make m y  refund whicli may be due to such 

. . 

assessee.. 
(3) Where ally such rectification has the effect 

of enhailcing the assessmeut, the I11 come-tax 0 lficer 
sliall serve on the assessee a notice of demand in the  
prescribed form specifg'ii~g the sum payable, and such 
notice oE demand shall be deeived to be issued under 
section 29; and the  provisions of this Act sh 11 1 apply 
accordingly. 

36. I n  the deterdihation of the ainou~lt of tax 
or of a refund psynble under this Act, fractions of an 
anna less than six pies shall be disre@rded,and frac- 
tions of an annn equal. to or exceeclung six pieashall 
be regarded as one anna. 

37. The Income-tax Officer, Assistant Commis- 
sioncr and Commissioller shall, for  the purposes of 
this Chapter, have t11e same powers as ;are vestkcl in 
a Court u ~ l d c r  the Code of Civil Proceclure- 1908, v of 1908. 

w h e n  trying a suit in  respect of the following mattus, 
namely :- 

(a)- ellforcing the attendance of any 1JeYao:l a i d  
exanlining hilli. on oath or affirmatio~l ; 

(71) compelling 
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( b )  compelling the production of documents ; 
and 

(c) issu'lng commisdons for the examination of 
witn e s e s  ; 

and any proceeding before an Incoinemtax Officer, 
Assistant Colnrnissioner or Co~nniissioller under this 
Chapter shall be deemed to be a " judicial proceed- 
ing " ~vit l~ii i  tho meaning of sections 193 and 228 of 
the Incliali Penal Code. 

38. The Income-tax Officer or A s s i~ tan t  Corn- 23  for 
missioner may, for the purposcs of this Act,- information. 

(1) require any firni, or Hindu undivided family 
to furnish him with a return of the 
niembers of the firm, or' of the manager 
or adult male members of the family, as 
the case may he, and of their ad.dresses ; 

(2) require aliy person whom he has reason to 
believe to be a trustee, guardian, or agent, 

. tr, furnish liim 1vit11 a ret.ur11 of the names 
of the persons for or of whom lie is trus- . 
tee, guardian, or agent, and of their 
addresses. 

. 39, The Income-tax Officer or Assistant Conirnis- Power t3 

sioner, or any person authorised in writing in this iiispect register the of 

behalf by the Income-tax Officer or Assistant Corn- members of 

missioner, may inspect and, if necessary, take copies, ""Y 
or cause copies to  be taken, of any register of the 
members, debenture-holders or mortgagees of any 
company or of any entry in  such register. 

CHAPTER V. 

LIABILITY IN SPECIAL CASES. 

40. I n  t l ~ e  case of any guardian, trustee or agent Gunrdinns, 
trustees and of any person being a rninor, lunatic or idiot or resid- agent,. 

hog out of British India (all of whjch persons are 
hereinafter in  this s ec t i o~~  includedin the term benc- 
fici~,ry) being in receipt on behalf of such beneficiary 
of aGy income, profits orbgains chargeable under this 

- Act 
'$5  
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~ ~ t ,  the tax shall be levied upon and recoverable 
flsom guardian, trustee or agent,, as the case may 
be, ill like manner and to the same amount as it 
woufcl be leviable upon and recoverable from any s~lcll 
belleficiary if of full age, aouncl mind, or reside~lt in 
British India, and in direct receipt of such income, 

. PGfits or gains, ancl all the provisoils of this Act shall 
,1p111y accordingly. 

Courts of 4.. I n  the case of iilcome, profits or gains charge- 
\t78rd8, etc. able under t.his Act which arc received hg the Courts 

of Wards, the Administrators-General, the Official 
Trustees or by any receiver or manager (including ' 

any person whatever his designation who in fact 
manages property on behalf of another) appointed by 
or under ally order of n Court, the tax shall be 
levied upon and reco~era~ble from such Court ol' 
'V\Tards, Administrator-General, Official Trustee, 
receiver or iilarlager in the like manner and to the 
same amount as it  would be leviable upon and re- 
coverable from any person on whose behalf such in- 
come, profits or gains are received, and all 'the provi- 
sions of this Act shall apply accordingly. 

Non-resi&nts, 42. (1) 111 the case of a.ny person residing out of 
British India, all profits or gains accruing or arisiug; 
to such person, whether directly or indirectly, through 
or from any business connection 01. property in British 
India, shall be deemed to be income accruing or aris- 
ing within British India, ancl shall be chargeable to 
income-tax in the naqg  of the agent of any such 
person, and such agent shall be deemed to  be, for all 
the purposes of this Act,, the assessee in respect of 
such income-tax : 

Provided that any arrears of tax may be recovered 
also in accordance with the provisions of this' Act 
fro111 any assets of the non-resident person whicli are, 
of may a t  any time come, within British India. 

(2) Where a person not resident in BI-itish India, 
and not being a British subject or a firm or cornpapy 

ituted within His Majesty's dominions or a branch 
of: sarries on business with a person resicient '-in 

ltlsh Inclia, and it appears to the Incoyye-tax 
o,r the Assistant @nimissioner, as the case 

may 

.. ~. .~ . . ~. - - .~ .... . . . . .  .~ - ~. 



may be, that owing io tlxe close coilneotioil bet~vee~z 
the resident and the non-resident person ancl to the 
substantial control exercised by the non-resident over 
the resident, the course of business betweerl thosc 
persons is SO arranged, that the business done by the 
resident ia pursuance of his connection with the iion- 
residelit produces to the resident either no profits or 
less than the ordinary profits ~vhich might be expect- 
ocl to arise in that business, the profits derivc:d there- 
from or which niay reasonably bo deemed to have 
been derived therefrom, slllall be chargeable to income- 
tax in the nsnie of the resident person ~7110 shall be 
deemed to be, for all the purposes of this Act, the 
assessee in respect of such income-tax. 

43. Any person employed by or on behalf of a Agent to 
person residing out of British India, or having any busi- iiiclude 

pe!.sons 
iiess connection with such person, or through ~110111 treated as 

such person is in the receipt of any income, profits or 
gains upon whom the Income-ta<x Offlcer has caused a 
notice to be served of his intention of treating him as 
the agent of the non-resident person shall, for dl the 
purposes of this Act, be deemed to be such agent : 

Provided that no person shall be deemed to be the 
agent of a non-resident person, unless he has had an 
opportunity of being heard by the Income-tax Officer 
as to his liability. 

44. Where ally business, professioil or vocation Liability in 
case of a carried on by a firm has been discontinued, every ,iscoutinaed 

person who was at the time of such disconti~iuance firln or 

a niember of such firtn shall be jointly and severally partnersQ. 
liable for the arnonnt of t.he tax payable in  respect of . 
the income, profits and gains ol the firm. 

CHAPTER VI. 

45. Any amount specified as payable in a notice T ~ X  whon 
gf demand under section 29 or an order under section Pa~ablev 

31 OF seclion 32 or section 33, shall be paid ,vithin the 
time;' at the place and t~ the person mentioned in the 

c 9 notice 
€3 R7 v 
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notice or order, or if a time is not so mentioned, then 
on or before the first day of the second month follow- 
ing the date of Lhe service of the notice or order, and 
any assessee failing so to pay shall be deemed to be in 
default, provided that, when an assessee has presei~ted 
an appeal under section 30, the Iiicome-tax Officer 
map in his cliscretion treat tlie assessee as not beiag i a  
default as long as such appeal is nndisposed of, 

Mode and 
time of 46. (1) M'hen an assessee is in clefault in iiiaking 
recovery. a payment of income-tax, the Income-tax Officer may 

in itis discretioil direct that, in addition to the amount; 
of tlie arrears, a sum not exceeding that amount shall 
be recovered iron1 the assrssee by way of penalty. 

(2) The Income-tax Officer may forward to the 
Collector a certificate under his signature specifying 
the amount of arrears due from an assessee, and the  
Collector, on receipt of such certificate, sliall proceed 
to recover from such assessee the amount specified 
therein as if i t  \i ere an  arrear of land-revenue. 

(3) I n  ally area with respect to which [he Com- 
missioner has directed that any arrears may be re- 
covered by any process enforceable for the recovery of 
a n  arrear of any mur,icipal tax or local rate imposed 
under any enactment for the time beiilg in force in 
ally part of the province, the Income-tax Officer may 
proceed to recover the amount. due by such process. 

(4) The Commissioner may direct by what 
authority any powers or d ~ ~ t i e s  incident under any 
such enactment as aforesaid to the enforcement of any 
process for tile recov"e"ry of a mullicipal t ax  or local 
rate shall be exercised or performed when that  process 
is employed under sub-section (3). 

(6) If any assessee is in receipt of any income 
chargeable ander the head " Salaries, " the Pncome- 
tax Offlcer may require ally person paying the  same 
tcr deduct from ally payment subsequent to  the date 
of such requisition any arrears due fromsuch assessee, 
and such person shall comply with any such requisi- 
tion, and shall pay the sums so cleductcd to the credit 
of the Government of India,, or as the Board of In lard  
Revenueddirects. 

(6) The 



(6) Thc Local Go~rernlncnt inay direct, ~ r i t l i  
respect to any spccifiecl area, that income-tax slia,ll 
be recovered therein, with, and as an addition to, any 
muriicipal tax or local ]-ate b;y the same person anci 
in  the  same manl~er  as tlle ~aunicipal tax or locxi rate 
is recovered. 

(7) Save in accoi.Jaiice mitll the provisions of sub- 
section (1) of section 42, no proceedings for t1,e re- 
covery of any sum payable under this Act sl~all be 
commencecl after tile expiration of one year from the 
last day of the year in which ally demand is made 
under this Act. 

47. -4ny sun1 ilnposed by way of penalty under I{ecose~y of 

the provisions of sub-section (2) of section ' 5 ,  scctfon lcn"'ties, 

28 or sub-section (1) of section 46, sl~all  be recoi~er- 
able in t.he manner provicled in this Cllaptw for the , 

recovery of arrear of tax. 

CHAPTER VII.  

48. (1) ff a shareho,lder in a company who has Reftlrids. 

received any dividend therefroll1 satisfies tlzu Income- 
tax Ofticer that the ratc of income-tax applicable to 
the profits or gains of the company a t  the  time of the 
declaration of such dividend is greater than ttie rate 
applicable to  his total income of the year in ~37hich 
such dividend aras declared, Zle shall, on yroduction 
of the certificate received by hini ulider the  provisions 
of sectio~i 20, be eutitled to a refund on the aliicunt 
of such dividend (including the  amount of the tax 
thereon) calculated a t  the difference between those 
rates. . 

(2) If a member of a registered firin satisfies the 
Income-tax Officer that  the rate of iiicome-tax appli- 
cable to his total income of the previous year was 
1ps  than the rate a t  which income-tax has been 
levied on the profits or gains of the firni of that. year, 
lie shall be entitled to a refund on his share uf those 

, A  profits 
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profits or gains cltlculatecl a t  the clifference het~reen 
those rates. 

(3) If the owmler of a security from the interest oil 
wl~iclz, or any person f roiii whose salary, income-tax 
has bwn deducted ill accorclance wit11 the provisions 
of scctioii 18, satisfies the Income-tax Officer that the 
rate of income-tax applicable to his total income of 
the previous year was less than the rate at which ,, 
income-tax has been ch.arged in iliaking sucl.1 d.ecluc- 
tion in that year, he shall be entitled to a refund 011 

the amount of interest or salary froill which sucli 
deduction has been iliacle calculated at  the difference 
between those rates. 

49. (1) I f  ally person who has paid Indian 
income-tax for ally year on any part of his illcome 
proves to the satisfaction of the Income-tax Officer 
that lie has paid Unitecl Kingdom income-tax f o ~  
that year in respect of the same part of his income, 
and that the rate a t  which he was entitled to, and has 
obtained, relief under the provisioiis of section 27 of 
the Finance Act, 7 920, is less than the Indian rate of l o  & 11 Qeo. 
tax charged in respect of that part of his income, he V1 Ch. 

shall be entitled to a refund of a sum ca.lculated 011 

that part of his illcome at a rate equal to the differ- 
ence between the Indian. rate* of tax and, the rate at 
which he was entitled to, and obtained, relief undel- 
that section : 

Provided that the rate at which the refund is to 
be given shall not exceed. one-half of the Indian rate 
of tax. 

(2) I n  sub-seation (21- 
(a) the expression " India11 Income-tax " means 

income-tax and super-tax charged ill 9 

accordance with the provisions of this ,.i < ' 
.. :>$ . .~ 

Act ; .>.!)[ 
A, 

, .5.8 

(b) the expression " Indian rate of tax " means r̂  . S% 

?.a .;.. 
o the amount of the Indian income-tax 

:l 
divided by the iilcoine on which i t  was 3' .T* 

charged ; I :I .q xi 

(c) the expression " United Kingdon income: .I- a :  

' a tax " means income-tax and super-tax .I 
charg- able 

0 :iP 

3@ . 1 

0 
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clla~geable in stccurilst~~ce will1 the provi- 
sioils of the Ilzcoll~e-tax Acts. 

e 
50. No claim to any refund of income-tax under Li~nitation o f  

cla iins for this Chapter sliall be allo~ved, unless i t  is made -\~itli- ,,fund. 

in one year from the last day of the year in which the 
tax nras recovered. 

CHAPTER VIII. 

51. If a person fails nithout reasonable cause or F U ; ~ , , ~  to 
excuse- make pay- ments or 

(a)  to deduct and pay any tax as required by deliver returns 
or statements section 18 or under sub-section (5) of 

section 4(j ; -v inspection. 

( b )  to furnish a certificate required by sub-sect,ion 
(9) of sectioir 18  or by section 20 to be 
fnmished ; 

(c) to furnish in clue time any of the returns 
mentioned in section 21, sectioii 22, or 
section 38 ; 

(cl) to produce, or cause to be produced, on or 
before the date mentioned in any notice 
under sub-section (4) of section 22, suoh ' 

accounts and documents as are referred to 
in the notice ; 

(e) to grant inspection or allow copies to be 
taken in accordance with the provisions of 
section 39, 

he shdl, on conviction befo~e a Magistrate, be O 

puuishable with fine which may extend to ten rupees 
for eveiy day during which the default continues. 

52. If a person makes a statement in  a verification False stato- 

mentioned in sect>ion 22, or sub-section (3) of section lnent in 
declaration. 

30, or sub-section (2) of section 32 which is falsej 
and which he either knows or believes to 73e false, or 
does not believe to be true, he shall be deemed to have 
codmitted the offence described in section 177 of the 

XLV of Indian Penal Code. 
1860. \ 53. (1) A 

0 
81 
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53. (1) A l)erson shall not loe proceeded against 
,,f Asistaut for an  offence under section 51 or section 52 except a t  
Conlmissi3ncr. tlie instauce of the Assistallt Comlnissioner. 

(3) The Assistant Com~nissioner may stay any such 
proceecling or compoand any such offence. 

D~S-losure 54. (1) All particulars contained in an!. stateinelit 
of i~lformation 
by 

made, return furnished or accounts or docu.xents pro- 
servant. duced under the provisions of this Act, or in  any ,- 

eviclellce given, or affidavit or deposition made, in tlie 
course of any proceedings under this Act other than 
proceedings uiider this Chapter, or in any record of 
any assessment proceeding. or any proceecliug relatin? 
to the recovery of a demand, prepared for the purposes 
of this Act, shall be heated as confidential, and not witli- 
standing anything contained in the Indian Evidence I of 1872. 

Act, 1572, no Court shall, save as provided iu  this Sct,  
be entitled to require any public servant to produce 
before i t  any such return, accounts, documents or 
record or any part of any s ~ ~ c ' h  recor~l, or to give 
evidence before i t  in  respect thereof. - 

(2) If a public servant discloses any particulars f 
. "$ 
'0' contained in any such statement, return, accounts, ~t 3,  

documents, evidence, affidavit, deposition or record, he {< shall bo punishable with imprisonment which may f 
extend to six months, 3,nd shall also be liable to  fine : 

Provided that  nothing in this section shall apply 
to the disclosure- 

(a) of any such particu1a.r~ for the purposes of a 
prosecution under section 193 of the 
Indian Peaal Code in respect of any such x ~ , v  of 

statement, return, accounts, docul-rieizts, ISGo. * 
evidence, affidavit or deposition, 'or for t,he 
pGrposes of a prosecution - under this Act, 
or 

(b) of any such pa.rticulars to any person acting 
2 

in the execution of this Act where it is 
necessary t.0 disclose the Fame to him for 
tlie purposes of this Act, of 

( c )  of a.ng such particula,rs occasiblled by theb,w- 
e f u l  employment under this Act of any 

ea 

pocess . . 

.6?4 
m 

! 
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process for the ssrvice of any notic2 or bhc 
recovery of any demand, or 

(d) of such facts, to an authorised ' officer of tllc 
Unitecl Kingdom, as may be iiecessnp to 
enable relief to be given under section 27 

10 & 11 Geo. 
V, Ch. 18. 

of the Finance Act,, 1920, or a refund to 
be given uncler section 49 of this Act : 

Provided, further, that no prosecution shall, be in- 
stituted ~ l i ~ d e r  this section except xritlll the previous 
sttlzction of the Commissioner. 

CHAPTER IX.  

55, I n  addition to the income-tax cliargsd for any Charge of 

year, there shall be cllsrgecl, levied and paid fof that 
year in respect of the total income of ' the previous 

. . year of any indivicl-ut~l, unregistered firm, Hindu .uu- 
divided family or company, an additional duty of 
income-tax (in this Act referred to as super-tax) at  the 
rate or, rates laid clown for that year by Act of the 
-Indian Legislat.~~re : 

Provided that, where Ihe profits and gains of a11 
unregistered firm have been assessed to super-tax, 
super-tax shall not be payable by an individual having 
a share in the firm iu respect of the arnouilt of such 
profits and gains wliicll is proportioilate to his share. 

56. Subject to the provisiqrs -of this Chaptei, tlle ~ ~ ~ ~ ~ ' i ~ ~ o ~ ~ ~  
total income of any individual, unregistered firm, forpUruoges 

of snpe8-tax. Eliildu undivided family or conlpany shall, for the pur- 
poses of super-tax, be the total incolue as assessed for 
the purposes of income-tax, alld where ail assessment 
of total income has become dual and conclusive for 
the purposes of inconie-tax for any year, the assess- 
ment shall also be fiual and conclusive for the pwr- 
poses of supe;.-tax for the same year. 
,, 57, (1 )  111 the case of ally asszsaee residing out of  on-resident 

gritish India wlio is a mainber of a registered finn, $ $ ~ ~ ~ ~ .  
aBd whose share of the profits from- such f i r 1 9  is liable 
to s'qer-tax, the remaining members of such firm who ., 

I are 
(D 33 

a 
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arc resident in British India shall be jointly and 
severally liable to pay the super-tax du3 from the 
non-resident member in respect of such share. 

(2) Where any assessee who is liable to pay super- 
tax on the amount of the dividends receivable by him 
from any company is, to the ltnowledge of the princi- 
pal officer of the company, residing out of British 
India, the principal officer shall be liable to pay the 
super-tax due by such nolz-resideut person iii respcct 
of the dividends rcceived by him fro111 the company, 
and shall have power to deduct tlle amount oP such 
super-tax from thc amount payable by the coinpany 
to such nssessee. 

(3) Where any porsoa pays any tax under the 
provisions of this section on account of an assessee 
vrrho is residing out of British India, credit shall be 
given therefor in determining the amouut of the tax 
to be payable by any agent of such non-resident asses- 
see under the provisions of sections 42 and 43. 

58. (1) All tlie provisions of this Act, except sec- 
tion 3, the proviso to sub-section (1) of section 7, the 
provisos to section 8, sub-section (2) of section 14, and 
sections '15, 17, 18, 19, 20, 21 and 48 shall apply, so 
far as may bc, to the charge, assessmenl~, collection aud 
recovery of super-tax. 

(2) Save as provided in sectiolz 5'7, super-tax sl~all 
be payable by tho asscssee direct. 

- .  
-, . 

CHAPTER X. 

59. (1) The Board of Inland Revenue may, sub- 
je2t to tlie control of the Governor General in Coxucil, 
make rules for carrying out the purpose3_of this Act 
and for the ascertainment and determi~iztio~i of any 
class of income. Such rules may be made for thd 
whole of British India or for such part thereof as mTy 
be specifidd. 

(2) Without 
34? 



(4) Without prejudice to the generality of the fore- 
going power, such rules may- 

( d ~ j  prescribe the manner in vhicb, and tlie yro- 
cedure by n hich, tEc income, profits and 
gains u shall be arrived at in the case of- 

(i) incomes derived in  part from agriculture 
and in part froill busicess ; 

(ii) insurai~ce coinl~anies ; 
(iii) pcrsons residing 013t of I~ritisli 111dia; 

10 & 11 Geo. 
V, CL 18. 

( b )  prescribe the lnrocedure to be lollowecl on 
applications for rcfunds ; 

(c) pro~icle for such arrangemellts with His 
Majesty's Govcrnli~ent as may Be neces- 
sary to c~iable the appropriate relief to be 
granted un clcr section 27 oJ the Finance 
Act, 1920, or tinder section 49 of this 
Act ; 

( t j )  prescribe the year which, for the purpose of 
relief under section 49, is to be taken as 
corresponcling to the gear of assessment 
~ O P  the pnrposes of section 21 of the 

10 & 1 1  Geo. 
v, Ch. 18. 

Filiance Act, 1020 ; and 
(e) provicle for any matter which bp this Act is 

to be prescribecl. 

($3)  The power to make rules conferred by this 
section shall, except on tlle first occasion of the exer- 
cise thereof, be subject to the condition of previous 
publication. 

(4) Rules made under this section shall be pub- 
lished in the Gazette of India, aud shall thereupon 
have effect as if enacted ir, this Act. 

60. The Governor General in Coulicil may, owcr to 
by exemp- notification in the Gazette of India, make a11 exernp- ,t,, 

tion, reduction in rate or other modification, in rss- 
pect of inc~me-tax in favour of any class of income, 
or in regard to the vrhole or ally part of the income of 
xny class of persons. 

61. Any assessee, n ho is entitled or required to  $b;;;z;ed 
a t t , ~ d  before any incorne-tax authority in con~leciion ,,,,c,,,lt, 

tl~'?. 
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with any proceedings under this Act, may attend 
eit,hcr in person or by any person authorised by him 
in  ~rrriliilg in this behalf. 

Receipts to 
be given. 62. A rcceipt sl~all be given for any moiiey paid 

or reco~rerecl under t?liis Act. 
Service of 
notices. 

63. ( I )  A notice or requisition under this Act may 
be served on the person thcrein-named either by post 
or, as if it, were a s~mnions issued by a Court, under 
the Code of Civil Procedure, 1908. v of 1908. 

(2) Ally such notice or req~isit~ion may, in the 
case of a firm or a Hiiidu ui?divided family, be ac1dresr;- 
cd to ally member of the firm or on the manager, or 
any adult nmle meirlber of the family. 

Place of 
nssessment. 64. ( I )  Where an assessee carries ~n busiliess a t  

any place, he shall be assessed by the Income-tax 
Officer of tlie area in which t,hat place is situalte or, 
where the business is carried on in more l2lsccs than ' one, by the Inconie=tax Officer of the area in which his 
principal place of business is situate, 

N 

(2) I n  all cther cases, an assessee shall be assessed 
by the Ii~corne-tax Officer of the area in which he 
resides. 

(3) Where any question ariscs under this section 
as to tlle placc of assessment, such question shall be 
determincd by the Commissioner, or, ~vhere the ques- 
tion is between places in more proviiices than one, by 
the Commissioners concerned, or, if they are not i n  
ag~eerneni., by tlle Boara of Inland Revenue : 

.2 

Provided that, befo1.e any such question is deter- 
mined, the assessee shall have had an  opportunity of 
representing his views. 

(4) Notwitl~standing anything coiltained in this 
section, every Income-tax Officer shall have all the 
p o ~ c r s  conferred by or under this Act on a n  Income- 
tax Bfflce~ in respect of any income, profits or gains 
accruing, or arising or received within the area for 
whicll he is appointed. 

Indemnity. 6 5. Every person deducting, retaining or pay in2 
any tax in pursuailce of this Act in rgspect of income 
belongiilg lo another person is hereby indemnified for 
the deduction, retention or payment thereof. 

66. (1:  If, 
36 



66. (1) If, in the course of any assessment under ~ ~ ~ ~ ~ ~ O ; ~ -  

this Act or any proceeding in conilection therewith misqion,, 

other than a proceeding under Chapter VIII ,  a ques- EP,E;ll 

tioii of law arises, the Commissioiier may, either on 
his own motion or on reference from any Income-tax 
authority subordinate to l~iin,  draw up a statement of 
the case and refer it  with his own opinion thereon to 
the I'ligh Court. 

(2) Within one montli of the passing of a n  o r d e ~  
under section 31 or section 32, tlie assessee in rzspect 
of whoni the order was pas~ed may, by application 
accompanied by a fee of one hcndred rupees or such 

' 

lesser sum asmay be prescribed, require the Commis- 
sioner to refer to t.he High Court any question of lam 
arising out, of sncli order and t11e Co~mmiseioner sl~all, 
~l~itliiil  0118 montli of the receipt of such aloplicatio~i, 
clraw np a statement of the case and refer it̂  with his 
own opinion thereon to the High Court : 

Provided that, if, in exercise of his power of review 
under'section 33, tl:e Cornlnissioner decides the ques- 
tion, the assessee may mrithdraw his applicatio!l, and 
if he does so, the fee paid shall be refunded. 

j (3)  If ,  on any application being made under sub- 
! section (2),'the Oommicsio~zer refuses to state the case 
1 on the ground that no question of law arises, the  asses- 
1 see may apply to the High Court, ancl tlie High Court, 
f; if it is not sn.tisfied of the correctiless of the Cominis- g 
C, sioner's decision, may require tlie Commissioner to. 
$ 
g state the case and to refer it, and, on receipt of any 
J 

;$ 
such requisition, the Commissioner shall state a.nd 

e refey the case accordingly. 
F" 
f (4) If the High Court is not satisfied that  the state- 
\ merits i n  a case referred under this sectioii are auffi- 
b cient to enable it to determine the questioii raised 
B 
i thereby, the Oourt may refer the case back to the 

Commissioner by whom i t  was stated to make such 
p 
1 additions thereto or alterations therein as the Comt 

nlav direct in t,hat behalf. 
z. -<6) The High Court upon the hearing of a,ny such 

case shall clecide the questions of law raised thereby, 
and s;;al1 deliver its judgment thereon containing 

the 
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the grounds on which such decision is founded, and 
shall send to the Commissioner by whom the case was 
ktated a copy of such judgment under4he seal of the  
Court and the signature of t11e Itegistrar, and the 
Commissioner shall dispose of Ihe case accordingly, 
or, if the case arose on a refercnce from any Income- 
tax autllority subordinate to him, shall forward a 
copy of sucli juclgn~cnt to sucli allthority who shall 
dispose of the case coilformably to sucli judgment. 

(6) Where a refc~.ence is made to the High Court 
on the application o'f an  assessee, the costs shall be 
in the discretion of Ihe Court. 

(7) Notwitl~standing that a reference has been 
made under this section to Ilic Righ Court, income- 
tax shall be payable in accordance mitli the assesbinelit 
made in  the case : 

Provided that, if the amount of an  assessment is 
reduced as a result of such reference, the amount 
overpaid sllall be refunded with such interest as the 
Commissioner may allow. 

67. No suit shall be brought in any Civil Court 
to set aside or modify any assessment made under this 
Act, and no prosecution, suit or other proceeding 
shall lie against any Govcrnmcnt officer for anything 
i n  good faith clone or intended to be done under this 
Act. 

68. The enactments meiltioncd in the Schedule 
are hereby to the extent specified in the 
fourth coluinn .tliere~f-: 

Provided that such repeal shall not affect the 
liability of any person to pay any sum due from him 
or any existing riglit of refund under any of the said 
enactments : 

Provided, further, that the provisions of section 
19  of the Indian Income-tax Act, 1918, shall apply, VII of 1918. 

so far  as inay be, to all assessments ma,de under that  
Act in the year ending 011 the 31st day of March, 
1.922, and where an adjustment shall be made u d e r  
the provisions of section It9 of the said Act, the uro- 
visions-of this Act regarding the  procedure fv-'the 

assessment 
3s- 



assessmellt and. recovery of income-tax shall apply as 
if such adjustment mere an asscssnielzt made under 
this Act. 

THE SCHEDULE. 

(See sscf io f t  68.) 

Year. ( NO. 1 Short title. Extent of repcal. 

The Indian Income-tnr Act,( Tho rrrhde. 1 1918. 

Tile Indian Iacolue-tax Tho \rllole. 
(Amendment) Act, 1919. 

The Repoaliag and A~nond- So much of tho First Sehodole 
ing Act, 1919. ! as relates to the Indian Iu- 

come-tas Act, 19 18. 

The Repmliug and Amend- So much of tho First Schedule 
iog Act, 1920. as relates to the Super-tax 

Act, 1920. 

i920 

,, 

(Amendment No. 2) Acb, 

XVII 

XIX 

The Indian Inco~ne-tax 
(Amendnlent) Act, 1020. 

The Super-tax Act, 1920 . 

Tho whole. 

The whole. 
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